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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0.A. No. 288/93
T Mo.
DATE OF DECISION 24+8.1993
Mr.Kasiyamma & Anre. Petitioner
Mr.BeB.Gogia Advocate for the Petitioner(s)
Versus
Union of India « Anr. ~ Respondent
Arc.Andil s.Kothard Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. VeRadhakrishnan Administrative Member

*

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement §

2. To be referred to the Reporter or not ? /\0

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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1. sSmte Kasiyamma,

(Widow of late shri Rangaswamny,
Thankavel, Ex~Gangman of Chiet
Permanent Way Inspector,

Western Railway, Hapa)

Address: Gang Woman,

C/o. Chief Permanent Way Inspector,
Western Railway,

Rajkot Division,

Hapa.

% . Smte Saro_']

Divorcee) u/o. Late shri Rangaswamy
Thankavel,

C/o. Smt.Kasiyamma,

Gang Woman,

Under Chief Permanent Inspector,
Western Railway,

Rajkot Division, Ly
Hapa. s Applicant

(Advecate: Mr.BeBeGogia)

Versus

1. Union of India
Owning & Representing
Western Railway,
Throughs
General Manager,
Western Railway,
Churchgate,
Bombay-400 020.

2. Divisional Railway Manager.
Western Railway,
Rajkot Division,
Kothi Compound,

Rajkot. 3 Respondents
(Advocates Mr.Anil Kothari)

ORAL JUDGMENT

Oe.A./288/93

Date: 24.8. 1993

Per: Hon'ble Mr.Ve.Radhakrishnan $ Administrative Menber

The applicant who is widow, daughter of

employee in Railways has requested tor compassionate

appointment. The respondents are directed to anquire
into the economic condition of the applicant with a
view to sympathetically consider whether she really
deserves such employment at least as casual labour.
For this purpose sha[xzie fresh representation to the

Railways within one month from the date of the receipt

of this order and the Railways are directed to
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consider the representation and take decision

as indicated above within three months from the
date of the receipt of this order. In view of

the above direction, Mr.B.B.Gogia, seeks permission

to withdraw the application. Permis sion grantede.
The application is disposed of as withdrawn.

(V.Radhakrishnan)
Member (A)




M.A.712/93 in 0.A.288/93

Date Office Report L - Order

12-1-1994 | . This matter: h&f been transferred from
Court No.l today. In view of the circumstances
stated by respondents' advocate Mr. Anil S,

Kothari, extension of time is granted upto

15th April, 1994. It appears that Mr. Gogia

for the applicant has conveyed no objection

through Mr. Kothari. Mr. Gogia is not present

today. M.A.712/93 is disposed of.

(V.Radhakrishnan)
Member (A)
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CENTRAL ADMINISTRATIVE TRI 4
Ahmedabad Bench

Application No, 5%\ 4 4 of 19
Transfer Application No, 0l1la W.,Pett No,
CERTIFIC.TE

Certified that no further sction is required tobe
taken and the case is fit for consignment to the Record
Room (Decided)

Dated 2

Countersigned : [ \
QELJ’ZS" }Ti2~*/\\ Signature Of the Dealing
?’\y/} = ! Aagigtant
Section Officer/Lourt officer
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CENLRAL ADMINISTRATIVE TRIBUNAL
AHIEDABAD BENCH
AHMEDABAD.

26t o 8

Application No, ‘MHLl?f/ﬁﬁ bl _of 199

T

Transrer application Yo, 01a writ Pet. No,

. S e 3 =

@

ERTIFICATE

s c- e v e o v e

Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided).

Dated : 24&(c3/y3

Countersigned : / g
£ \‘f ,\D" o
A\ 25T

/LCourt Officer Sign. of the Dealing ssistant.
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CLNTRAL ALMINISTRAT IV TRIBUNAL
BHMEDA 36D :SL:.N(. H

£ b 26D
S b el o /Judicial Section.
m d
Original Petition No EX 7
of"
Miscellaneous Petition No L e
| of T e W
b e e
_Shri Nino, NAvNNNE, ¥ A ___ketitioner(s)
A | ,l
\/ versus
\/z' Nﬁ ;‘x Cla~ny respongent (s)

This application has been submitted to the Tribuncl by

e BB Guoso |

. - e < e i 1 s

Under Section 19 of the Administrative Tribunal act, 19385.

It has been scrutinised with refcerence to the points mentioned in
the check list in the light of the provisions conteined in the
administrative Tribunal act, 1935 and Central administrative
Tribunals (Procedure) Rules 1985,

The appiiggﬁi6ﬁ has been found in ogdef/and may be given

to concerned for fixation of date.

The apglidation has not been found in order for the reasons
indicated in the check list. The applicant advocate may pbe asked
to rectify the same within 14 days/draft letter is pbaced pel ow

for signature. /// ; : :
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